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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN BENCH AT PUNE
0.A. NO. 93 OF 2023(WZ)

IN THE MATTER OF:

TALOJA INDUSTRIES ASSOCIATION
..APPLICANT(s)

VERSUS

MOEF&CC & ORS.
..RESPONDENT(s)

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT,
FOREST & CLIMATE CHANGE i.e. RESPONDENT NO. 1.

MOST RESPECTFULLY SHOWETH:

[, Surender Gugloth, S/o Shri Shankar Gugloth, aged about 38 years, currently
working as Scientist *E’ at Ministry of Environment, Forest and Climate
Change (MoEF&CC), Regional Office (RO) Nagpur, do solemnly affirm and

declare as under:-

1. That I am, the above named Deponent, authorized and well conversant
with the facts and circumstances of the present case and thus competent

to swear the present Affidavit.
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2. It is submitted at the very outset that the Respondent No. 1 denies each
averment and/or submission made in the application which is contrary to
and inconsistent with the averments made and facts stated in the present
reply. It is submitted that the nothing stated in the application may be
deemed to have been admitted by the Respondent No. 1 unless and until

the same is expressly admitted in the present reply.

3. That a short affidavit is being filed by the answering Respondent at this
stage and craves leave and liberty to file a detailed Counter Affidavit to

the aforesaid application, as and when required.

4. The present application has been filed with the prayer that the
respondents Regulatory Authorities be directed to consider the
representation of the applicant dated 16.07.2022 and further direct the
respondents to bring change in discharge parameters industry-wise and
ensure compliance as prescribed under the Environment (Protection) Act,

1986.

5. That Hon’ble NGT vide its order dated 11.01.2024 directed this Ministry
to file detailed reply affidavit with regard to relaxation granted in the
level of Chemical Oxygen Demand (COD) limit as per the CETP Rules,

2015.
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6. That in the exercise of the powers conferred by sections 6, 8, and 25 of
the Environment (Protection) Act, 1986, the Ministry of Environment
Forest and Climate Change vide Gazette Notification No. S.0. 4 (E)
dated 01.01.2016, notified the Common Effluent Treatment Plant (CETP)
Amendment Rules, 2015 to reduce the treatment cost of effluent released
by group of Industries and easy monitoring. The copy of notification is

marked and annexed as Annexure- 1.

7. That, Common Effluent Treatment Plant (CETP) Amendment Rules,
2015 specity the following conditions which are mentioned below -

a. As per ‘B. Treated Effluent Quality Standards: Treated Effluent
Quality Standards the Maximum permissible values in
milligram/litre for COD is 250 for discharge into inland surface
water, on land for irrigation and into sea.

b. Discharge of treated effluent into sea shall be through proper
marine outfall. The existing shore discharges shall be converted to
marine outfalls. In cases where the marine outfall provides a
minimum initial dilution of 150 times at the point of discharge and
a minimum dilution of 1500 times at a point 100 m away from
discharge point, then, the State Board may relax the Chemical

Oxygen Demand (COD) limit: Provided that the maximum
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permissible value for Chemical Oxygen Demand (COD) in treated

effluent shall be 500 milligrams/litre.

. Maximum permissible Fixed Dissolved Solids (FDS) contribution
by constituent units of a Common Effluent Treatment Plant
(CETP) shall be 1000 milligram/litre. In cases where Fixed
Dissolved Solids (FDS) concentration in raw water used by the
constituent units is already high (i.e. it is more than 1100
milligram/litre) then the maximum permissible value for Fixed

Dissolved Solids (FDS) in treated effluent shall be accordingly

modified by the State Board.

. In case of discharge of treated effluent on land for irrigation, the
impact on soil and groundwater quality shall be monitored twice a
year (pre- and post-monsoon) by Common Effluent Treatment
Plants (CETP) management. For combined discharge of treated
effluent and sewage on land for irrigation, the mixing ratio with

sewage shall be prescribed by State Board.

. As per ‘A. Inlet Quality Standards: For each Common Effluent
Treatment Plant (CETP), the State Board will prescribe Inlet
Quality Standards for General Parameters, Ammonical- Nitrogen
and Heavy metals as per design of the Common Effluent Treatment

Plant (CETP) and local needs & conditions.



8. That in view of the aforementioned facts and circumstances, it is most
respectfully prayed that this Hon'ble Tribunal may graciously be pleased

to pass such other order and further order(s) as this Hon'ble Tribunal may

(et
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&.91., ﬂmi'( R.O., Nagpur

deem fit and necessary in the interest of justice.

VERIFICATION

Verified at Nagpur on this 14 day of February, 2024 that the contents of

the above affidavit are true and correct to my knowledge and as per

official records maintained in the routine course of business. No part of

the above affidavit is false and nothing material has been concealed there
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= Ho Eto THA0-33004/99 REGD. NO. D. L.-33004/99
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EXTRAORDINARY
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PART II—Section 3—Sub-section (ii)
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PUBLISHED BY AUTHORITY
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. 97(31), AT 18 AT, 2009; AT.H1.M. &, 149(3r), aTr@ 4 Wi+, 2009; a1, &, 543(3),
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arEL. €. 446(a), A 13 S, 2011; 9TELE. €. 152(3r), a@ 16 74, 2012; A1.%.M.
. 266(z7), T 30 WH, 2012; ATHLR. . 277(3), AT 31 |7, 2012; °1.F.5. 7. 820(:1),
AT 9 qEET, 2012; ATFLE. & 176(3), aTE@ 18 wWid, 2013; Ar.FLA. &, 535(3), ATE
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2014; @&, . 229(37), a<I@ 28 wrH, 2014; ATHLA. ®. 232(3), aE 31 A+, 2014;
ar®r. . g, 325(3), I 7 ¥, 2014; ar.ELE. '/, 612(3), aRE 25 e, 2014; @r.ar. M.
o, 789(31), AT 11 FdaY, 2014; =i siq # srfarg==r #r.31m. €. 3305(31), ardra 7 fawaw, 2015
T Herre fohw 7w o |
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 1st January, 2016

S.0. 4(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Environment (Protection) Rules, 1986, namely:—

1. Short title and Commencement.—(1)These rules may be called the Environment (Protection)
Amendment Rules, 2015.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule-I,—
(a) the serial number 41 and the entries relating thereto, shall be omitted;

(b) for serial number 55 and the entries relating thereto, the following serial number and entries shall be
substituted, namely:—

S. No. Industry Parameter Standards
(1) (2) (3 4)
“55. Common Effluent
Treatment
Plants(CETP)
A. Inlet Quality For each Common Effluent Treatment Plant (CETP), the State Board will
Standards prescribe Inlet Quality Standards for General Parameters, Ammonical-

Nitrogen and Heavy metals as per design of the Common Effluent Treatment
Plant (CETP) and local needs & conditions.

B: Treated Max. permissible values
Effluent Quality (in milligram/litre except for pH and Temperature)
Standards Into inland On land for Into sea
surface water irrigation

General Parameters
pH 6-9 6-9 6-9
Biological Oxygen 30 100 100
Demand, BOD;, 27 °C
Chemical Oxygen 250 250 250*
Demand (COD)
Total Suspended Solids 100 100 100
(TSS)
Fixed Dissolved Solids 2100% 2100% N
(FDS)
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Specific parameters

Temperature, ° C

Shall not
exceed more
than 5°C above
ambient water

Shall not
exceed more
than 5°C above
ambient water

Shall not
exceed more
than 5°C above
ambient water

temperature temperature temperature
Oil & Grease 10 10 10
Ammonical —Nitrogen 50 NS %k 50
Total Kjeldahl 50 Ns¥ 50
Nitrogen (TKN)
Nitrate- Nitrogen 10 NSk 50
Phosphates, as P 5 NS* NS *k
Chlorides 1000 1000 NS %
Sulphates, as SO, 1000 1000 NS sk
Flouride 2 2 15
Sulphides, as S 2 2 5
Phenolic compounds 1 1 5
(as C6H50H)
Total Res. Chlorine 1 1 1
Zinc 5 15 15
Iron 3 3 3
Copper 3 3 3
Trivalent Chromium 2 2 2
Manganese 2 NSk 2
Nickel 3 NS %k 3
Arsenic 0.2 NS* 0.2
Cyanide, as CN 0.2 NS* 0.2
Vanedium 0.2 NS % 0.2
Lead 0.1 NS % 0.1
Hexavalent Chromium 0.1 NS %k 0.1
Selenium 0.05 NS % 0.05
Cadmium 0.05 NS % 0.05
Mercury 0.01 NS* 0.01
Bio-assay test As per industry- | As per As per

specific industry- industry-

standards specific specific

standards standards

>l<NS—Not specified
Notes:

1. *Discharge of treated effluent into sea shall be through proper marine outfall. The existing shore
discharges shall be converted to marine outfalls. In cases where the marine outfall provides a
minimum initial dilution of 150 times at the point of discharge and a minimum dilution of 1500
times at a point 100 m away from discharge point, then, the State Board may relax the Chemical
Oxygen Demand (COD) limit:




28

[wmT I-'vs 3 (ii)] RA hT ST : STHIYROI 7

Provided that the maximum permissible value for Chemical Oxygen Demand (COD) in treated
effluent shall be 500 milligram/litre.

2. ®Maximum permissible Fixed Dissolved Solids (FDS) contribution by constituent units of a
Common Effluent Treatment Plant (CETP) shall be 1000 milligram/litre. In cases where Fixed
Dissolved Solids (FDS) concentration in raw water used by the constituent units is already high
(i.e. it is more than 1100 milligram/litre) then the maximum permissible value for Fixed Dissolved
Solids (FDS) in treated effluent shall be accordingly modified by the State Board.

3. In case of discharge of treated effluent on land for irrigation, the impact on soil and groundwater
quality shall be monitored twice a year (pre- and post-monsoon) by Common Effluent Treatment
Plants (CETP) management. For combined discharge of treated effluent and sewage on land for
irrigation, the mixing ratio with sewage shall be prescribed by State Board.

4. Specific parameters for some important sectors, selected from sector-specific standards

Sector Specific Parameters

Textile Bio-assay test, Total Chromium, Sulphide, Phenolic compounds

Electroplating Industries | Oil & Grease, Ammonia-Nitrogen, Nickel, Hexavalent Chromium,
Total Chromium, Copper, Zinc, Lead, Iron, Cadmium, Cyanide,
Fluorides, Sulphides, Phosphates, Sulphates,

Tanneries Sulphides, Total Chromium, Oil & Grease, Chlorides

Dye & Dye Intermediate | Oil & Grease, Phenolic compounds, Cadmium, Copper, Manganese,
Lead, Mercury, Nickel, Zinc, Hexavalent Chromium, Total Chromium,
Bio-assay test, Chlorides, Sulphates,

Organic chemicals Oil & Grease, Bio-assay test, Nitrates, Arsenic, Hexavalent Chromium,
manufacturing industry Total Chromium, Lead, Cyanide, Zinc, Mercury, Copper, Nickel,
Phenolic compounds, Sulphides

Pharmaceutical industry | Oil & Grease, Bio-assay test, Mercury, Arsenic, Hexavalent
Chromium, Lead, Cyanide, Phenolic compounds, Sulphides,
Phosphates.”

[F. No. Q-15017/18/2014-CPW]
Dr. RASHID HASAN, Advisor

Note- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number S.O. 844(E), dated the 19th November, 1986 and subsequently amended vide the
following notifications:—

S.0. 433(E), dated the 18" April 1987; G.S.R. 176(E) dated the o April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4™ March, 2009; G.S.R. 543(E), dated the 22™ July, 2009;
G.S.R. 739(E), dated the gt September, 2010; G.S.R. 809(E), dated the 4" October, 2010, G.S.R. 215(E),
dated the 15" March, 2011; G.S.R. 221(E), dated the 18" March, 2011; G.S.R. 354(E), dated the ond May,
2011; G.S.R. 424(E), dated the 1* June, 2011; G.S.R. 446(E), dated the 13™ June, 2011; G.S.R. 152(E), dated
the 16" March, 2012; G.S.R. 266(E), dated the 30™ March, 2012; and G.S.R. 277(E), dated the
31" March, 2012; and G.S.R. 820(E), dated the gh November, 2012; G.S.R. 176(E), dated the 18" March,
2013; G.S.R. 535(E), dated the 7 August, 2013; G.S.R. 771(E), dated the 1" December, 2013; G.S.R. 2(E),
dated the 2™J anuary, 2014; G.S.R. 229 (E), dated the 28" March, 2014:; G.S.R. 232(E), dated the 31% March,
2014; G.S.R. 325(E), dated the 07 May, 2014, G.S.R. 612(E), dated the 25 August, 2014; G.S.R. 789(E),
dated the 11th November, 2014 and lastly amended vide notification S.O. 3305(E), dated the
7th December, 2015.
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